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rs31’ts of this exp2rim:nt should bes srudied
further more carefully before firm conclusions
cas b: drawa,

Shri Ferose Gandhi : May I know
by how much the tare weight of the wagons
has b:2n redas:1 by using aluminium ?

Shri Alagesan : I said, by using alu-
minium th: craches or the wagons. as the
case may bhe, become lighter; but , I cannot
give ths difference.

Me, Sp2aker : H: wants to know the
p ‘ri:atage.

Sarl Alagesan : [ do not have the
figure.

Shrl Jaipal Singh : May I know whe-
ther the aluminium that is used for this
¥articullr purpose is indigenous or imported.

f it is imported. why is it imported?

Shrl Alagesan: 1 am unable to say-
I think 1t is indigenous; but I am not quite
sure. [ say it suhject to correction.
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Shri Alagesan : I could not quite
follow the hon. Mcmber; will he kindly
put his question in English? ]

Thbe Minleter of Food and Agricul-
ture (Shri A, P, Jsin) : He wants . know
the difference in cost between aluminium
an steel coaches and wagons and their lasting
capacity.

Shri Alageaan: 1 shall
comparative prices of coaches with steel
paelling  an with aluminium panclhng.
Coaches with stee] panclling cost Rs. 1,30,000
and with aluminium panelling Rs. 1,33,700.
As regards broad gauge covercd wagons, steel
wagons cost Rs, 13,100 and wagons with
atuminium panelling cost Rs. 14,200. Open
wagons witg steel panelling cost Rs. 11,100
and open wagons with aluminium panelling
cost Rs. 13,040.

Setb Govind Das : I enquired whe-
ther the aluminium  wagons will last as Iong
as the steel wagons,

Shri Alagesan : That has to be stu-
died, becaus¢ we do not have sufficient
expenence; the Queston of iife has to be
studied further.

give the
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Anaoclation of Workers with
Management

*1404. Shrl Jhulan Sinha : Wiil the
Minister of Labour be pleased to state
whether any steps have neen iaken to im-
plement thc Industrial PPolicy Resolution of
the Govcrnment to associate, wherever pos-
stble, workers and technicians with the mana-
gement of Industries in the public sector to
begin with?

The Deputy Minlater of Labour
(Shri Abid All) ¢t Provision already exists
in the Industrial Dasputcs Act, 1947, to
secure, to some extent, the association of
labour with managemeat through Works
Committee constituted under the Act. This
has been extended in several undertakings by
the formation of Production Committees on .
a voluntary basis. The draft Second
Five Year Plan recommends widening the
scope of the associaticm of employces with
the management by providing for their par-
ticipation in the management through joint
management councils. Questions as to thc
precise scope and manner of such partici-
pation are being considered.

Sbri Jhulan Sinhs : May I enquire
if in any of the undertakings in the public
sector dircctly under the Government,
there has been any associetion of the wor-
kers with the management so far?

Sbri Abid All : The Railway Board,
is thinking of introducing this system of
management committees in some of the
workshops.

Shri P, C. Bose 1+ May I know whe-
ther the all-India personnel management
officers have recently expressed their views
against this association ol ¢mployees in the
management of industries and if so, the rea-
son therefor ?

Shri Abid All : They have said some-
thing ro that effect; but, I do not remember
the exact recommendation.

Shri Kasliwal : May I know if Go-
veenment have any information as to whether
there has been association of workers with
management in some industries in the pri-
vate sector and if so, what are the results of
this association?

Sbri Abid All 1 The system has been
introduced recently 1 think in Modi Nagsr
and in some tcxtile-mills in Ahmedabad.
Now TISCO has taken up this system and it
has been introduced in Nepa Nagar also.
It is too early to aasess the results of this
associadion,

Shri Xamath: In view of the
fact that the Deputy Minister’s
senior colleague, the Labour
Minister, and I believe also: the Prime Minis-
ter, have been talking about not merely the
workers' association with management, but
atso about profit-sharing and co-psrtnership
in industries, particularly since the passing of
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«h:ir partv resoiutions a* Avadi and Aunritsar
m1y I kaow whcother  Government  has
made a bcginning in this direction by con-
vening a tripartite conference ot the Govern-

ment, the management and the workers in at
I+4st on e industry o0 chalk out their line of

a:tion in th: very near future ?

Shrl Abld AM 1 iThis martter has been
‘e<plained in d<tail in rthc Industrial Policy
Resolution of th: Gorvernment. We rake up
these items for discasston in industrial com-
mittees and confcrences, wherever it is

possible to do so.
Swei Kantta @ I 117 coioartite con-

ference of the Government. the management
anl tne worksrs going 1w be ¢onvened in the

near future?

Shri Abid AM : There are Tripartite
conferences.

Sbrl Kaewath : For this perticulsr
purpose?

Sbrl Abid Al t We do not convene a
<onference only for one item of such a kind.

Shri K. P. Tripathi : May I know when
the decision will be finally announced as to
what the purpose and scope ot these manage-

m:nt councils arc é:mg to be. as decided
by the Planning Commission?

Sthri Abid AM : I huve already indi-
<ated that this matter 1s being examined.

Sbri M. K. Molwa : Will the Govern-
me:t be pleased to state whether, when work-
£rs are ssked to be associated with the mana-
gement , they are allowed to take decisions
about running of the factories or do they
juit concentrate only on labour-mansgemen:
irelations ?

Shrei Abid Ali 1 [ nave said that
the precise scope and manner of such partici-
;pation is under consideration.

Railway Accldent Claims

*1405. Sbri Krlabnachsrya Joshi:
Will the Minister of Railways be pleased
‘to refer to the reply given to a supple-
mentary question on Starred Question
No. 709 on the 14th March, 1956 and
-state the result of the enquiry into the bo-
gus claims made by some persoms in the
reilway accident at Jangson?

The Deputy Minister of Raiiways
.and Transport (Sbri Alagesan): En-
-Quiries have revealed thet in threc cases
the claimants reccived compensstion on
false grounds. All these cases have been
made over to the Police for further ac-
tion.

Sbri Krlahnacharyae Joshi: May I
.know what is the toral amount iavclved?

Shel Alagesan: In these three cscs,
the tow) amount involved somes o

Rs. 11,150,
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Sbri Krisbnacharya Joebl : Ma
I know by whom this enquiry was made:

Shri Alagesan : The Claims Commis-
sioner first awards compensation. The
Claims Commissioner was a Retired
Sessions Judge of Hyderabad. Later it
came to light that some persoas did not
exist. Now, those cases have been hand-
ed over to the police for invessgation.

Shri Kriabnacharya Joshi: May I
know whether sny steps are being saken
to realise the amounts?

Sbri Alagesan: Yes, the Police are
invutiﬁlting into the matter. That is
whst seid.

Sbri H. G. Valsboav: May I know how
many claims were there for loss of life?

Mr. Speaker: In these three cases?

SbriH.G. Valshnav: Not only in these
theee. Out of the total claims.

Shril Aingesan : Clsims for death alone
numbered 28. Claims for desth and pro-
perty numbered 94.

Indian Lac Cesa Commitsee

*1407. Shrl Jaipal Siagh: Will the
Minister of Food and Agriculture be
pleased to sate:

(a) the personnel of the Indian Lac
Cess Committee ;

(b) the number of times it has met
since 1953 ; and

(©) the plans of the Govermment to
improve representation in the Com-
mittee?

The Minister of Agriculture (Dr.
P. S. Oeshmukh): (a) A statement is
laced on the Table of the Lok Sabhs.
See  Appendix V1ll, annexure No. 31].

(b) The Governing Body met 7 times
and the Advisory Board 8 times. One
Joint_meecting of the Advlsory Boatd and
the Governing Body was alwo held.

(c) An Amendment Bill raising the
number of growers’ represensatives and
providing for representatives of Parlia-
ment and some other interests , not pre-
viously represented, has reccoily been
passed by Parliament.

Sbri Jaipal Singh: In view of the fact
that we are now an independent couatsy,
may I know why the Government Is still
pursulng the weighage of foreign con-
cerns? [ find in the Bill for ewmple,
three members to reperesent the shellac
manufscturing ladusery, all  forelgners, !
one of them a Pakismni and for expast,
snd lsc brokers, etc. Will the Govero-
ment recogsider and see 1w athex





